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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

)

B.A. No. 1057/91. Dt. of Decisian.: 8.7.94.

Mr. Mohd. Sher Ali e Applicant.
Vs

1. Chief Enginser,
Southern Command, .
Purne - 411 001.

2. Commander Works Epgineer{P)FY
Ordnance Factory Project,
Eddumilaram - 5032 20S5.

Dist : Medak (A.P)

J. Garrison Engineer (Fy)BMP No.1
Ordnance Factory Project PO
Eddu mailaram 502 205 o
Medak District ++ Rasponden ts.

- enk ).
Mr. C.U.Mohan Reddy ¢ 07 P& )

Counsel f’o'r_ the Applicant

- Counsel for the Respondents : Mr. V, Rajeswara Rao Por

Mr. N.V, Ramana,Addl.CGSC.

CORAM :

THE HON'BLE SHRI A,V, HARIDASAN : MEMBER (3JuDL.)

THE HON'BLE SHRI A,B, GORTHI MEMBER (ADMN,)
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Chief Engineer, Southern Command, Pune-G01,

Comman der UWarks Englnaer(P) FY Ordnance Factory Project,
Eddumaxlaram, Medak Dlstrlct 205,

Garrison Engineer(FY) BMP Mo.1 Ordinance Factory Project PG
Eddumailaram, Medak Oistrict-205,
| o —RY49 /2, AshoK ragmry

Ona’ c0py to Sri..C.V.Mohan Reddy, -advocate, /@8RT, Hyd. -2
One ‘copy to Sri. N.V.Ramana, Addl. CGSC, CAT, Hyd.

One capy to lerary, CAT Hyd.

One. spara” copy. -~
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0.A,N0,.1057/91, Date of Order : 8,7.94,

OQrder

X of the Division Bench delivered by Hon'ble
- Shri A.V.Haridasan, Member(J) X

None for the appiicant present. The learned
Addl. CGSC submits that the applicant has been appoin-
ted as Mazdeor vide letter No.106/C/52/EIC dt. 18.6.93
of théGarrisoq Engineer Fy (Ind)}, Ordnance Factory
Project, Eddumilaram (PO), Medak (Distt). and requests
that as the prayer in this applicatien has already been
granted to the applicant by the respondents themselves

ek

the application may be closed as having.been infructu-
ous, He has also produced/for ocur perusalfa letter
dt. 11,5,94 of the Garrisen Ehgineer addressed to
Shri N.V.Ramana, CGSC indicating that the order of
appointment of the applicant as Mazdoor has been issued
giving details ¢f the appointment orde:. Since the
prayer of the applicant is for a directicn to the
respondents to appeint him and as the applicant has bee:
appointed as Mazdoor, as seen from the letter of the
Garrisbn Engineer, we are of the view that the
applicant having been given the relief which he has
seught'fo;. the application has now become infructuous.

Hence the application is clesed,

( A.B.Gorthi )

( A.V.Hartidasan])
Member {A) .

Member (J) .

‘Dated: ¥ July, 1994.
Dictated in Open Court.
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CEECLEL BY APPROVED 3V

1 THE CEUTRAL AD:INISTRATIVE PRYBUIAL
fSYDERABAD SENCH IT HYDIRZ 34D,
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MEP3ER({ UDL)
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Disposed of with directions o )
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—— Distissed. Hence 3 eyl dssed.
' S Dismissed as withdrawn
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